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- IN THE SUPREME COURT OF INDIA- Al

-
; rtified jfiie copy
GAUBIRARLCIVIL APPELLATE JuRISBICTIGN® y ?% o oop

24631!‘ | Assifla 8gistrar (Jud;;s
o

e _
SIVIL AFPEAL NOS.478 OF 1989,3179 OF 1990 AND 748 T0 777

ppeals by Special Leave fron the Judgments ana Orders

dated the 31st August, 1988, 5t Septeaber, 1989 and 30th
Lo Mareh,1988 of the Central Mainistrative Triduna Bangalers
o Bench, Bangalere in Applicatien Res,1166/88,280/89(F) and

i . 391 t 414/88).

, ' Unisn of Imdia & Ors., etc. etc. ‘ ..Appelianta. _
| 5 ’ ' Versus

f to | ' ;&n. K.C.8umanda Devi, etc, etc, ..Respendents.

(Fer full Cause-title please see ,
Schedule *AY, ‘B¢ & 9C' attached herewith),

5%h_Februarvi1997,

CORAM3
N'BLE MR, JUSTICE K,.S.PARLPOORNAN
HON'*BLE MR, JUSTICE S,P.KURDUKAR

For the Appellants in ' :
-all the appealss MAr.K.N.Shukla, Senier Mvecate,
{¥r.¥.P.Mahajan, Ms. Anubha Jain
,ma)nr.c.‘v.s.na. Advecates with
him ° . '

The Appeals abeve-mentioned being called en for

w:r o

hearing befere this Court en the 5th day ot Feﬁrmry',19’9?g
UFON perusing the recerd and hearing ceunsel for the
appellants }he.rein, the respendents ne t appearing theﬁgh
served, THIS GOﬁ.‘t‘l‘ DOTH PASS ghe 2ollewing ORDERS ' ;

®*It is breught to our netice by Mr.K.N,Shukla,
learned senier ceunsel for the appellents that the
controversy in these appeals is settled by the
decisiom of this Court in Unien ef I iia D
v8. Secretary, Madres Civj 31t

3CC Mr. Shukle

Asseciatien and Ans the s 100z | 8cC 7,
further submits that in the light e2 the abeve

decision eof this Court, all these appeals sheuld
be allewed,

Accerdingly, these sppesls are allewed,
There shall be ne erder as to cests.®

.".2/-
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AND THIS COURT DOTH FURTHER ORDER that this ORDER
e punctually ebserved end carried inte executien by all
cencerned; |
WITNESS the Hen'ble Shri Aziz Mushabber Ahmadi,

Chief Justice of India, at the Supreme Court, New Delhi,
dated this the 5th day ef February, 1997,
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(R.P. DUA)
JOINT RBGISTRAR. .
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- addressed to the Registrar.

VAl c'orr?munlcations should be

SUPREME COURT
INDIA

o NEW DELHI

Supreme Court, by designation.

NOT by name

Yelegraphic addross :—
""SUPREMECO”

" Dated. the Febraery;1998,

Frem:; The Assistant Registrar . :
Supreme Court of lndia, é4271 /4?21274/

Delhi,

WA X To: The Registrear,

Central Administrative Tribunal Bench
et Bangelore,

CIVIL AiPzAL NuS.478 OF 168%,3179 OF 1990 AND 748 T0 771 _OF 1989,

Unien ¢ef India & Ors,, etc.ggg. «.Appellants,
Versus
Smt.K.C.Sunanda Devi, etc, etc. ..Resp@ndent.
%Mﬂ (b3% w)bai/
In continuatien of this glstry s letteékg%kku%n n@éﬁj} w~5
dated the 52(-///:/&4 199?, am directed te transmit/er%wzith;;;?—‘;
to

this

Sir,

the Original Recerd relating to thrhe matters ﬂsrwarded{
Court under yeur letter Files Nes,1166/88(F),280/89 and 391 te
414/88(F) dated the 20th August,1992,20th January,1993 and 20th
August, 1992 as per the details given below,

Please acknowledge receipt,

Yours falthfully

/ﬂ*’/fﬁ

: ASSISTANT REGISTRAR, -
DETAILS OF CGRIGINAL RECOHD:
CIVIL APPCAL NL.475 OF 19890,
Original Recerd Of 0.4,

CiVIL AP“uAL NO .31 CF 1940
File of C,.A. 280789 and Index Sheet,
CIVIL APPEAL NOS,748-771 OF 1089,

Index Sheet & Criginal Records witi, erder sheets
in Original.




SEnCLiL n..‘..v: ;:TITL.N (CIVIL) NO;
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m“ SUPRuMl" COURT OF LiyiL:.

GQIL AFFILLATD JU. Isn.cnuul 9/11 8’—

In tho mat’oer or: | : © :
1, Union. of India"thr‘ougl' ' _?-:7—
The Controller of Accounts -

- Central Accounts Office, _ .

Dep2rtment of Mincs, ~_/

L S T ST

§0

No,.187,

To

3« Thc Government of India
through the Sccretary -
Ministry of Finance' - . -
Depertment of ":éponc'iitum

Geologlecal SurVey of India
Calcutta.

2, The Controller General of Accounts
: Ninistry of Finance, Oopartment

of Ixpenditure, Loknayak Bhavan,
pr

Delhi., ,

AN
1

New Delnis : eessPotitioners
4 . Versus ' : T
Smt. K.C, Sunanda De'vi , ~.a0
d/o K.S. Chandrashckharaiah \or.ﬁ‘ -

"A.Qe!'s Layout

Raj Mannl Vilas I stage
Bangalorc =54

seeRespeondent

.

PDTTMAION UNICR ARTICLD 336
OF THZ CONSTITUTION OF INDIA.

L

The Hon'ble Chiicf Justice of India
R.S PATHAK ~nd s companion Justiccs-
of tho Supremc Guurt of India, New Delni.

The humblo petition of tho . ¥

\ petitiogo;: ‘apqunmnod

. e
.:e's“»‘«cﬁ?w

- . v —~-'7 M




: #
CIVIL 4PEIL:TE JURISDICTION:Z-
SPECIAL LE..VE PETITION ( CIVIL ) NQ.. F199. -
| : P
In the mstter of s ; - ;_’_
1. Unicn of India - - -]
through Secretary, =

Senicr assistant,
Office of the Deputy Dir:ctor,

of Acccunts ( Postel,
Gopc O. cqnplex,

Bangalore,

ConNtdees
e L it
—""‘} » R s - ] - - P

. Bangealore.

--Re Santhanam,

Ministry Communiceticns,

§ nchar Bh

Wi
awan,

New Delhi.

' The Director Genersl of Accounts (Fostal)
Dak Tar‘ Bhawan,
Sagsad Marg,
New Delhid T

The Deputy Directcr of Accounts ( Postal )

see Petition:rs

Versus

.

*ee Respondent
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CIVIL APPELLD"'E JURT S JICTIOI‘-I,

SPECI AL LEAVE;DETITION (CIVIL)'ND.;lf;I'?( 5

v -

]:_ the matter ofs !

-
3

A petitior undér Article 13é of the Constitution
!

of India for sbec1al le-ve to B.ppeal from the

judgment and order dated 30 3 88 passed by the

Cemtral Admini strative Tribunal Bang lore Bench

in Onglnal l\ppllcatlon Nos,- 391 to 414 of 1988

—

And in the matter of:

1, The Acoountant General,
(Accounts and Entitlemants)
Kamataka, Bang-lore,

-2, The Comptroller and Auditor
General of Ipdila, No, 10,
Bahajur Shah zafa Marg,

New Delhd,

3. The Government of India,
by its Secret-ry,

" Ministry of Finance,
Department of Ex*endltute,

New Delhi ! ~~- Petitioners

versus

Shri*c,v, Gooinatha Rao
Shri N,S, Krishna Murthy
Shri B,V, Nar=yana .
Shri Abc‘\erouf Shaikh 7

Shri G.R. Pen-uranga ¥y

Shri K,S, Vaidyaswar

Shri ¥X,5, Chitprakash

Shri A.C, Ramkumar

Shri C ,M,Premananda Rao

Shri N,R, Madan Kumar

Shri S, Krishna Murthy

shri L, Vishwanath

Shri S, Chzandrasekharaiah

Smt., BN, Sree

Shri 2,S, Sripath-

Shri MR, Seetharam

Smt, M,V, Suzheela
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18, Smt. M,S, Sumithra : -%6'/0

19, Shri Dass Setty - =

20, Kum, N, Kasturi . 5

21, -Smt, Ehanumathi Ramasubbu g ..

22, Smt MM, Mudame - S

23, Smt, Y. Vasantha '

24, Smt, C.X. -Shantha - R°spondents
(All the respondpnts are working in the
office of the A6, (A&E) Karnataka,Eangalore)

T

The Hon'ble the Chief Justie of India
and his companion Justices of the
n'ble Su~reme Court of India,

The humble netition of the

petitioners =bovenrmed

Ea ngz=lore Bench

nistxative Tribunal,

in original \ppplicptions Nos, 391 to 414 of 1988,

By the sald jjdgmeny and order the Hon 'ble Tribunal

relying or its \judgment "ammi-order dated /8 .7,87
in the case of Nanjunda Swamy, directed that the
'respondents herein'be given the pay scales nrescribed
by the CM dsted 12,6\87 wef 1,1,1985 instead 1,4,.87

provided for in the sald, The setiticners submit

that the sald dire-tion\l8 contrary to the nrovisions
of the CM d-ted 17,f,19f7\=® deserves to be
sce azide {n the intereast of justice,

S
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N . SUPREME COURT

WCIVIL APPELLATE JURISDICTION

%

Lhk¥k
CIVIL AFFEAL NOS.478 OF 1989,3179 OF 1990 AND
248 10 771 OF 1989,

Appell t
"Unien of Indis & Ors., etc. etc.5 = o

Versus

Sazt. K.C.Sunanda Devi, etc. Respondent

etc, »
. gmm AQMIMS‘A‘RATIVE TRIBUML.BRHGALORE ©

39‘? e 40140 Of 1988).
DECREE ALLOWING THE AFPEALS WITH NO ORDER
AS T0 COSTs,

Dated the day of 199
5th February,— 7.

.‘ «V.Subba R“,

ocate on Record for the Appell.h t8. | \‘\\
/ ,. Compa with SHRtx .
. | N ’ ‘i
No. of folios : ’AW ‘ )
SRR | " EALFD IN ¥TY PRPSENER | \

| \\%\'



